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ALLOTMENT OF TIME FOR CONSI
DERATION OF—

.1. THE APPROPRIATION (VOTE ON AcC-
COUNT) Bn.i., 1965

i HE KERALA APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1965

liu: KERALA APPROPRIATION BILL, 1965.
DEPUTY CHAIRMAN: I have to inform
Members that under rule 186(2) of the Rules
of Procedure and Conduct of Business in the
Rajya Sabha, T have allotted for the
completion of all stages in ed in the
consideration and return by the Rajva Sabha
of—-

1. The Appropriation (Vote on \c-
count) Bill, 1965—one hour:

2. The Kerala Appropriation (Vote
on Account) Bill, 1965—thirty
minutes;

3. The Kerala Appropriation Bill,
1965—thirty minutes;

including the consideration and passing of
mendments, if any, to these Bills.

MESSAGE FROM THE LOK SABHA

THE INDUSTRIES (DEVELOPMENT AND RE-
GULATION) AMENDMENT BILL, 1965

SECRETARY: Madam. I have to report to
the House the following message received
from the Lok Sabha, signed by the Secretary
of the Lok Sabha:

"In accordance with the provisions of rule
120 of the Rules of Procedure nd Conduct
of Business in Lok Sabha. I am directed to
inform you that Lok ha, at its sitting held
on the 26th March. 1965, agreed without
any amendment to the Industries
(Development and Regulation)
Amendment Bill. 1965. which was passed
by Rajya Sabha at its sitting held on the
23rd March. 1965."

ENQUIRIES RE NOTICE OF A
MOTION AND CERTAIN
OTHER NOTICES
SHri BHUPESH GUPTA  (West Ben-I;

What has happened to my motion?
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I ~ave notice of a motion disapproving the
Proclamation under the Constitution. It has to
be discussed within two months. Since our
House is adjourning shortly, I gave notice of
the motion of disapproval. This should have
been taken up.

THE DEPUTY CHAIRMAN: Your motion
is being examined. You will be told about it.

SHRI A. B. VAJPAYEE (Uttar Pradesh):
You had directed the Government to make a
statement on the police firing in I amir.

THE MINISTER oF PLANNING (SHRI B.
R. BHAGAT): 1 will do so when the
Appropriation Bill comes.

THE DEPUTY CHAIRMAN: So he will do
it.

Surt BHUPESH GUPTA: Madam I have
given notice calling attention to the firing
going on from East Pakistan on our Cooch
Behar border.

THE DEPUTY CHAIRMAN: Yes, I have
seen the notice. Mr. Bhagat now.

12 NOON
THE APPROPRIATION (VOTE ON
ACCOUNT) BILL, 1965

THE MINISTER OF PLANNING (SHRI B.
R. BHAGAT): Madam, I beg to move:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year
1965-66, as passed by the Lok Sabha, be
taken into consideration."

Madam, this Bill arises out of a sum of Rs.
625.35 crores voted by the Lok Sabha on the
25th March, 1965. in accordance with the
provisions of article 116 of the Constitution,
and Rs. 1311.72 crores in respect of
expenditure Charged' on the Consolidated
Fund of India as shown in the Vote on
Account' Statement which has already been
circulated to the hon. Members. As the House
is aware, it is usual to seek the approval of
Parliament for one month's supply pending
the completion of the procedure Eor the
voting of the Demands for Grants for the
whole year and the passing of the connected
Appropriation Bill. Since the Demands for
Grants and the



4845  Appropriation (Vote on

[Shri B. R. Bhagat.] Appropriation Bill are
likely to be passed by lhe Parliament by the
middle of May, 1965, this year, provision has
been made in this Bill to meet the estimated
requirements for the months of April and
May, 1965. These broadly represent one-sixth
of the whole year's gross requirements as
provided for in the Demands for Grants,
except in a few eases where the expenditure is
not uniformly spread over the year and larger
provision is required to meet fhe likely
payments during the months of April and
May. The items where larger provision is
required have been detailed along with the
explanations for the additional requirements
in the Introductory Nofe to the statement of
'Vote on Account.'

With these words. Madam, I move.

The question was proposed.

SHRI A. D. MANI (Madhya Pradesh):
Madam Deputy Chairman. I should like to
speak on vote items Nos. 25 and 28, relating
to the Ministry of Finance and Taxes on
Income like the Corporation Tax. As the
House may be aware, a few days ago, the
Central Board of Revenue promulgated
certain rules regarding the allowable
advertisement expenditure. Normally a matter
of this character woidd not figure in a debate
on the Appropriation Bill. But as these rules
are likely to have far-reaching consequences
on the newspaper industry, including the
closure of many newspapers. I felt it my duty
to put forward before the House the
difficulties of the newspaper industry.
Madam, the day before yesterday, the
Committee  for  Assistance to  Small
Newspapers, headed by an han. member of
this House. Shri Diwakar, I Lucknow to
consider this matter, among other subjects
which had been brought before that
committee. I happen to be the Vice-Chairman
of that committee, and a telegram had been
sent on behalf of that committee, to the
Minister of Finance appealing to him to with-
draw the order and to restore the Status quit,
as in the opinion of that Committee, the
enforcement of these new rules would lead to
the closing down of a large number of small
and medium newspapers in the country. I may
add here that out of 8,000 periodicals in the
country, only 500 can be considered as big
newspapers and
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the majority of the newspapers in India are
small newspapers. They serve the State and
regional interests. According to the new rules,
Madam, the advertisement-expenditure will
be cut down by 63 per cent. This has been
calculated on the basis of (he balance-sheets
of a number of companies. If these new rules
are to be enforced, as they might be enforced,
then many newspapers will find that they
cannot have the financial sinews for running
their establishments. The newspaper industry
already has to bear a burden of the heavy
Customs Regulatory Duty of 10 percent. Even
that duly was not justified because the
Customs Regulatory Duty is generally levied
for giving protection to indigenous
industries. There is newsprint shortage in
India and Nepa newsprint mills are not able to
meet the demands of the newspaper industry.
In spite of the fact that there is no indtl lo
protect, the Finance Ministry has levied lhis
10 per cent. Customs Regulatory Duty on
newsprint. How are newspapers, going to face
up to this burden of increasing duties and
limitation in respect of advertisements '?

Madam, a study has been made of the
advertisement budgets of a number of com-
panies to show that these new rules will lead
virtually to the extinction of the advertisement
expenditure of companies. The Hindustan
Levers, for example, spent as-much as Rs.
1,28,00,000 last year on advertisement and
much of the advertisement of Hindustan
Levers is with the smaller newspapers. I can
tell you that the Hindustan Levers have taken
up a large number of small regional
newspapers for their advertisement.

SHRI A. B. VAJPAYEE (Uttar Pradesh).
How do you know?

SHur A. D. MANI: 1 can fell my hon.
friend because I know it. I am in the trade.

SHRI A. B. VAJIPAYEE: What trade" You
are not in the soap trade.

SHRI A. D. MANI: I know; because I am in
the newspaper industry and I can well give
my hon. friend Shri Vajpayee the information
that the Hindustan Levers and the Dunlops are
national advertisers and they advertise in a
large number of small newspapers. The
Hindustan Levers will be spending only Rs.
t5.6 lakhs this year
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on advertisement as against Rs. 1,28.00.01)0
last year. The Imperial Tobacco—the people
who advertise Capstan, Woodbine, Charminar
and other cigarettes were spending Rs. 37
lakhs last year, and this year they spend only
Rs. 14.6 lakhs. Dimlops spent Rs. 16.56 lakhs
last year and this year the figure is only Rs. 10
lakhs. Sathe Biscuits spent Rs. 4.4 lakhs last
year and this year it will be only Rs. 80,000.
What will happen if these new rules are
allowed to be on the statute book is that a
large number of newspapers will not get the
support. They have to bear the burden of the
Bonus Commission's recommendations and
also this burden of the Customs Regulatory
Duty.

I am surprised that these new rules should
have been promulgated without any kind of
consultation with the Ministry of Information
and Broadcasting. 1 would suggest to tht -
hon. Minister that whenever mailers
concerning the newspaper industry are to be
brought forward for consideration, the
Ministry of Finance should invariably consult
the Ministry of Information and Broadcasting
and the newspaper industry. There are
organisations representing the newspaper
industry in the country like the Indian and
Eastern Newspapers Society, the Indian
Language Newspapers Association. and also
this body that has been set up, this committee
to assist the small newspapers. I would make
an appeal to the hon. Minister not to enforce
these rules because they will have very far-
reaching  consequences. By  allowing
newspapers to be extinguished by these new
rules, the Government will be doing a
disservice t8 the development of public
opinion in this country, because there are
already not enough newspapers to meet the
growing needs of a vastly expanding
population. Madam, I have seen in the
newspapers that lhe Central Board of
Revenue are going lo reconsider this matter
and I do not want to prejudge the
consideration of this issue; but I would
suggest to the hon. Minister that in
considering this matter, he should take the
affected interests into consultation in order to
see that new rules are evolved which will not
bear harshly on the newspaper industry.

Thank you, Madam.
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Shri BHUPESH GUPTA (West Bengal):
Madam, Deputy Chairman, I would like to
speak on the Home Ministry's Grant.

SHRI A. B. VAJPAYEE: Is it there?

SHRI BHUPESH GUPTA: Yes, the Vote on
Account, and I would like to deal with only
one subject today, mainly. I would like to deal
with the subject of treatment of democracy.
Before that, Madam, I would like to invite the
attention of the House to another matter
which falls in the province of the Home
Ministry, namely the reported decision of the
DIR political prisoners in different parts of
the country to resort to hunger strike, in
different jails, reported in the Patriot. It has
been reported that in Punjab they will be
launching a hunger strike tomorrow and it is
also reported that on an agreed day Other
detenus in other parts of the country will also
be on hunger strike. Their demands are daily
allowances, better conditions in jail, better
care of their children's education and so on.

Madam Deputy Chairman. I should like to
add here that the Government has a specific
responsibility on this occasion because all the
arrests have taken place at the instance of the
Central Government. In some States the
detenus are under the Central Government
and in other States they are not. But even
where they are nor under the Central
Government—technically speaking, that is to
say. they are arrested by the State
Government—it has been revealed, as in the
case of West Bengal, that they were arrested
on the instructions of the Central Government
and the Chief Minister had no responsibility
for these arrests.

I think the Central Government should at
least treat them humanely; they should be
given better conditions and their classification
should be upgraded. They are not given better
classification and thev are not even treated as
political prisoners. They should be granted
family allowances adequately and the jail
condtions also should be improved and made
somewhat bearable than what they are today. |
think this is a serious matter. One thousand or
more of political detenus, including Members
of Parliament and members of
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Legislatures, are about to launch a hunger in
the country. I would ask the Central
Government to intervene. I am not talking of
the other things connected with this matter.

I would like to invite the attention of ihe
Central Government to the fact that six or
seven detenus from Tripura have been
removed immediately after their arrest from
Tripura to Hazaribagh Central Jail and one of
them is a sixty-year old respected woman
leader of Agartala. She also has been
transferred to Hazaribagh Jail. It means that
their people cannot come and meet them. First
of all, it is very expensive to come, apart from
the distance, because part of the way from
Agartala to Calcutta has to be covered by air.
In this connection also, I would like to invite
the attention of Government to another
Mabharashtra leader, Mr. B. T. Ranadive. He is
suffering from high blood pressure and
diabetes and he is confined to jail since the 7th
November, J 962. 1 do not know why
Government is so vindictive about him. He is
now in hospital and I received two telegrams
some time back appealing me to save his life.
It is not for me to save his life. I cannot do so.
It is only for the Government to save his life. I
therefore appeal to the Government to release
him at least on compassionate and humane
grounds so that he can undergo treatment and
his life may be spared.

Madam. I now come to the other question
about Kerala. The Government has
struck a severe blow to democracy.
Whatever has been done in Kerala is an
outrage on the Constitution and since we
will not be discussing this ....................

SHRI A. B. VAJPAYEE; Say something
fresh.

SHrRI BHUPESH GUPTA: Nothing is fresh.
When a bandit commits robbery, the same
section of the Indian Penal Code is invoked,
namely, section 396 or 395 depending on
whether it is murder or not. Is that not so, Mr.
Pathak ?

Here, Madam, we have pot the Governor's
Report. It is an outrage on the Constitution
and the lawyers will decide *the question of
legal niceties, but here 1
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would only invite your attention to the
Summary of the Report dated the 8th
September, 1964 from the Governor of Kerala
to the President, which was laid on the Table
of the House. You will find here that even
when the fifteen members of the Congress
Party went to the Kerala Governor and made it
known that they did not belong to the
Congress Party any more and that they would
be sitting in opposition, the Governor did not
dismiss the Ministry on the ground that, after
the defection of the fifteen members, there
was no majority backing. What did the
Governor do? He waited for the Motion of No
Confidence to be debated by the House. That
is to say, he waited for an objective test to take
place. It was only after the Motion was
adopted after being debated on the 7th and 8th
of September that the Ministry went. Now,
here it wai open to the Governor to say that
the Ministry did not command the confidence
of the majority as fifteen members had
defected, had come and told him that they did
not any longer belong to the Congress Party
and that they would be sitting in the
Opposition. That was a far better objective test
than the objective test now applied by the
Governor. There it was not a question of
dissolution of the Assembly but only the
dissolution of the Ministry, asking Mr. Sankar
to resign or even impress upon him that he
should do so. That was not done because it
was thought that in between something could
be done to patch up the quarrel and save the
Congress Ministry. That is one example.

Another example relates to 1952, imme-
diately after the first General Election, when
the Congress Party did not have an overall
majority; the United Front had the majority
and the Congress was in a minority. They did
not dissolve the composite Madras Assembly
when it was faced with a similar situation.
They waited and the Congress Party was
given an opportunity to form the Government.
They nominated Shri Chakravarti Rajagopala-
chari to the Madras Council and then asked
him to form the Government. Such was whit
was done; the Assembly was not dissolved at
all. Not only was an opportunity given to
Congress Party but the Governor waited till
Shri Raja-gopalchari could be found out
and then
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“sked him to come to the Council—not ected,
mind you—and form the Government. The
Govevrnment was then formed. rhe United
Front was in the Opposition and Shri
Prakasam was there and the United Front was
not allowed to form the Government.
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In Kenda, time and again this has happened,
the minority party has been given the
opportunity to form the Government and
obtain a majority by persuasion, negotiation
and otherwise. A Government was formed
once in Kerala by the P. S. P. which had only
eighteen members. In Orrisa, after the
Congress Government fell, the Governor, at
that time Mr. Sukthankar, did not send in his
report but waited and, on the contrary, he
came to Delhi. The Governor wrote a letter to
Mr. Mahatab saying, "Mr. Mahatab, according
to us, you have a majority". I know this letter
of persuasion was written. We discussed this
in this House. Yet, it was open for him to have
dissolve the Assembly because the Consti-
tutional machinery had broken down, but not
only did he not dissolve the Assembly but he
gave time to Mr. Mahatab to have
negotiations and when Mr. Mahatab was not
carrying on negotiations sucessfully, the
Governor went out of his way and wrote a
letter to Mr. Mahatab saying, "I think you
have a majority". That letter was questioned in
this and the other House. That is the Orissa
example.

You have the example of PEPSU when the
Akali Party Government went out and the
same thing also happened in Punjab. But here
an extraordinary step has been taken and the
Home Ministry is answerable for this. We will
discuss the Governor's Report after the recess
but what do I find written in the Governor's
Report which has been placed on the Table of
the House? The Governor goes by the
subjective test but there is nothing in this
statement to show that the Governor gave
reasonable opportunities to the Opposition
parties, or the other parties which had been
elected, to form a Government. That was not
done. Recently, Mr. Dudley Senanayake came
to the Ceylon Parliament without an overall
majority but he
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was immediately called and the next day he

formed a Government without; all this

rigmorale. These things did not come in

the way at all and yet by the Indian pre

cedent—I hope it will not be followed

it was open to the Governor-General of Ceylon
to dissolve the Parliament and ask for a fresh
election, but the leader of the largest single
party was invited and entrusted with the
responsibility of forming :he Government and
Mr. Dudley Senanayake, in consultation with
the other parties, has now formed the
Government and a party which did not have an
overall majority has succeeded there in
forming a Government by the process of
negotiation. Such is the position there and yet,
not the away from Ceylon, across TKe sea
which washes Kerala shores, you have another
spectacle. Mr. Namboodiripad said that he had
the support of sixty-one members on the basis
of declared statements and yet the Governor
reports to the Centre. Mr. Namboodiripad's
position was in a way better than that of Mr.
Dudley Senanyake who had only sixty seats—
and he required many more to command »
comfortable majority—in a House of one
hundred and fifty-four or fifty-nine. Mr.
Namboodiripad, on the other hand, had,
according to the declaration by other parties,
including that of our Party, sixty-one and he
mentioned this in a memorandum to the
Governor that other parties, including our own
Party, would support him in the formation of
the Government and he required only eight
more and yet he was not invited to form the
Government, the Governor did not give him
reasonable opportunities for consultation* with
others in order to see that the Constitutional
process could take its course. This is in
striking contrast to what has happened it*
Ceylon. Fortunately, this h :s happened at a
time when the Ceylon example has come in. I
am not saying that what happened in Ceylon is
necessarily fortunate but the Ceylon example
has come and we have now the two standards.
Yet, both of us claim to go by British
Parliamentary practices.

In this connection, Madam, T would like to
invite your attention to article 174 <$ the
Constitution:

It says:
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[Shri Bhupesh Gupta.J
"The Governor shall from time to time
summon the House or each House of the
Legislature
Please note the word 'shall' and then in the
same article sub-clause (2) there is a
provision which says:
"The Governor may from time to time—
(a) prorogue the
House;
(b) dissolve the
Assembly."

House or either

Legislative

Here the Governor has exercised this power as
if the word here is 'shall' whereas in the other
case where the word used is 'shall', the
Governor has acted otherwise. There it is said
that the Governor shall summon the House.
The House was elected—1 take the legal
position subject to other discussions—and the
Election Commission under the
Representation of the People Act declared that
the House had been 'duly constituted. The
Governor is therefore under a constitutional
mandate under article 174 of the Constitution
to summon that Assembly. That Assembly
was there duly constituted. Having summoned
it, it was open to him to adjourn it or prorogue
it and later dissolve that. But he did not even
summon the Assembly. Therefore I say it is a
serious matter. The Governor has not acted in
the spirit or even according to the letter of
article 174 of the Constitution which makes it
obligatory for him to summon the Assembly.
After that he can settle as to how he should
deal with it. Therefore I say it is an outrage on
the Constitution and I hope the matter will be
debated in proper courts of law but we, as
Members of Parliament, cannot shut our eyes
to this sombre fact that the Governor has acted
in a particular way.

The Governor in his Report to the Centre
has said that the Governor considered that no
party or combination of parties would be in a
position to muster enough strength to form a
Ministry with a working majority. And to that
some people have said that if 29 people were
in jail and the Governor had decided not to
release them then the working majority would
be about 54. Whether he is right or wrong,
itisa
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different matter. Even so the Govern* did
not act in this matter properly. Th Governor
decided on instruction from th« Centre to
keep them in jail.

Madam, this is a serious matter as far as the
Constitution is concerned. You will find that in
the September Report of the Governor he said
that a constitutional breakdown had taken
place in the State of Kerala. And that was why
he dissolved the Assembly. It is of material
importance for us to consider under articles
352 and 356 that only when a constitutional
breakdown takes place will the Governor be
entitled to dissolve the Assembly if at all he
wants to do so. Here the constitutional
breakdown did not take place because the
fundamental constitutional machinery, namely,
the Assembly which had come into existence,
was not even allowed to meet. So how could
you say before you allow the elected Assembly
to meet that it has broken down. I say it is an
artificial breakdown created by the Governor
himself, created on the advice of the Congress
Party. Madam, if you refer to Basu's inter-
pretation of the Constitution and his com-
mentaries on the Constitution you will find
that it is clearly stated that articles 352 and 356
are meant to deal with a situation where there
has been a breakdown of the Constitution.
Here what has happened is an artificially
engineered breakdown of the Constitution. In
fact, under the Constitution and in law there
has been no breakdown at all. That is the
position. Therefore 1 say the Governor has
gone wrong because no breakdown has been
there. And in the Governor's Report it is not at
all said anywhere that there has been a break-
down of the Constitution. What he says is tliis:

"In view of what is stated above, the
Governor considers that no party or
combination of parties would be in a
position to muster enough strength to form
a Ministry with a working majority.".

This is quite different from saying that there
has been a breakdown of the Constitution.
The breakdown of the Constitution has to be
demonstrated and assessed objectively. It was
open to the Governor to call the Assembly
and then demonstrate and then satisfy himself
on the basis of an objective test that although
the Assembly
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tea come into being it cannot function became
there could be no Government possible and
hence a breakdown. But the Governor skipped
all these stages and he applied the subjective
test that other parties are not coming to an
agreement.

Coming to an agreement is a continuous
process; how can the Governor know that tfiey
are not coming to an agreement. If *e
Assembly had met and other negoti,.-tiom had
been conducted in a better way 'the parties
would have come to an agreement. To come to
this conclusion without calling the Assembly
is prejudging things. K the Kerala Legislature
had been allowed to meet, probably more
efforts would have been made in order to bring
these various groups and parties into common
consultation in order to form a Government.
Assume, here in the Centre m the Lok Sabha
no party is returned with an overall majority;
what is the remedy ? There is no provision in
the Constitution for President's Rule. If, for
example, my friend, Shrimati Indira Gandhi's
Party is not returned to power in the Fourth
General Elections with an overall majority,
what will she do ? She cannot have a
President's Proclamation here. Will she go
somewhere *r pray in the temple that it should
be dissolved? Parliament will have to be
summoned by the President; the Lok Sabha
will be summoned by the President. Of course,
this House continues; we have a vested interest
to continue, come what may. The Lok Sabha
will meet and then the President will satisfy
himself and if the President thinks that no
Government is possible to be formed, he will
order another election but there will .not be
President's Rule. There is no such provision,
lust because you have a provision for
President's Rule with respect to the States, you
flout the Constitution, you com-mit an outrage
on the Constitution and -substitute subjective
methods for objective tests. What is meant to
be satisfied on the basis of objective tests in
accordance with the normal parliamentary
practices and precedents which are obtaining
in Ceylon, la England, in Canada, in Australia
and other countries is sought to be satisfied on
the basis of pure subjective considerations and
political partisan feeling and the Governor
sends a report which has
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no validity in law, no validity ia Constitution,
no validity in parliamentary practices and
conventions. It b a political report; it is not the
report of a Constitutional Head. It is not a
report which judges things in the light of the
standards of the Constitution, its guiding
principles and provisions. It is a report which
comes to a conclusion from a subjective angle
carried away by the prejudices and feelings of
the Congress Party and other extraneous
matters which have no relevance whatsoever
in the context of our parliamentary democracy
and the Constitution. Therefore, Madam, I do
maintain that what they have done in Kerala
will go down in history as one of the most
shameful acts perpetrated in the name of
parliamentary democracy yet to throttle it.

I say that the Kerala people have been
denied their due rights. It is not a question of
one party being denied. Millions and millions
of people of Kerala have by this action been
denied their right to be ruled under the normal
provisions of the Constitution. It is they who
have been punished. Punish us; put us in jail
if you like. Terrorise the political parties but
in the sacred name of the Constitution it it not
open to this Government to penalise the
whole people of Kerala by withholding from
them the right to govern themselves through
their elected legislature. This is a dangerous
thing. I say it is a departure from all the
known tenets and practices of parliamentary
democracy; it is an advance in the direction of
authoritarianism and I warn the Government
that if authoritarianism is encouraged in this
manner, very little of the principles of
democracy will have been saved. Shrimati
Indira Gandhi, I hope, has toured many
countries. May I ask her .

THE DEPUTY CHAIRMAN: You must
wind up now. You must give a chance to Mr.
Akbar Ali Khan.

SHrRI HUPESH GUPTA: Just one question.
She has been to France. Did she consult the
French political parties as to how many times
the French Government in the Third and the
Fourth Republic had an overall majority?
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SHRI A. B. VAJPAYEE: They did not have
any Congress Party there.

SHR1 BHUPESH GUPTA: I do not know
whether the French people are any the happier
or poorer for it but J can tell her .

(Interruptions.)

THE DEPUTY CHAIRMAN: Please wind
up.

SHrRI BHUPESH GUPTA: All that I can say
is that the French Constitution will show; the
British Constitution will also show, and more
especially the French Constitution, that very
often no party had an overall majority and yet
the Chamber of Deputies and the Senate there
have functioned and the Government have
functioned and the Constitution and its
principles have not been thrown to the waters
of Mediterranean as it is sought to be done in
the case of Kerala where they have actually
thrown them into the Arabian Sea. That is
what they have done. Madam, I do not wish to
say much but I hope the ladies and gentlemen
of the Congress Party will learn something
about democracy. If I may say so they should
also practise it a little more. They should think
that the Congress Party is not the same as the
Constitution. They should think that the
people ot* Kerala are not the same as the
followers of the Congress Party and that the
time has come to look after the country and
the Constitution before they look after the
Congress Party which is seated with all the
blessings of all the gods on earth perhaps in
Jantar Mantar Road.

SHrRI AKBAR ALI KHAN (Andhra
Pradesh): Madam Deputy Chairman, I request
your permission to speak in connection with
the point that had been taken up by Mr. Mani
regarding serious curtailment of
advertisements. I think the Finance Ministry
to this extent is right that in view of the
patronage that most of the companies
exercised through advertisements, they have
come 'down on them. They have framed
certain rules, but I do feel that in a matter like
this—and I agree with Mr. Mani—they should
have
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consulted the Information Ministry and certain
agencies representing the press, because it is
not a matter exclusively of the companies. It is
a matter which affects, the press and the
general public. In that connection, as the
Finance Ministry have' also announced, they
are reviewing the rules. I would strongly
recommend that this matter should be dealt
with in consultation with the Ministry
concerned and the representatives of the press
organisations should also be taken into
consultation.

Regarding the long, repeated speech of my
hon. friend, Mr. Bhupesh Gupta, I would only
say two things. He has referred to the case of
political prisoners whose familities have no
adequate means of maintenance. I entirely
agree with him that the Government should
see that certain allowances are granted to these
families and they are properly maintained. I
also agree with him, so far as the serious
illness of one of the persons referred to by him
is concerned, if the doctors certify that it is
serious, then he should be unconditionally
released and given medical assistance and
help.

As regards the matter relating to Kerala, I
replie'd, as far as I could, to the' satisfaction of
even Mr. Bhupesh Gupta two days back. He
has again taken up those points. I think, if [ am
to reply, it will take much more time than what
the Chair would allow me. So, I would join
issue with him in respect of each of those
points. I would like to say that the step taken
by the Government of India in not allowing the
Congress or any other Party, which does not
command a majority to form a government, is
perfectly right from the constitutional point of
view, legal" point of view and the moral point
of view. It is a perfectly right stand that the
Government of India took, but in order to
rebut it in detail I will take some other oppor-
tunity. I know that my friend is not so easily
convinced, but at least in his heart of hearts he
knows that the stand taken-by the Government
is a stand which would' strengthen democracy.
It was not a stand-taken for the sake of the
Party. It was taken for the sake of the
Constitution and' it was democratic.
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SHRI BHUPESH GUPTA: I think I have an
open heart. I do not conceal my heart. Mr.
Nanda has become the sweetheart of some
people.

SHRI AKBAR ALI KHAN: You have the
liberty to use any expression you like, but 'the
expression 'sweetheart' does not suit you,
because you know nothing about sweethearts.
It was suggested that the stand taken was in
favour of the Congress Party. Nothing of the
kind. The step taken was purely to strengthen,
on sound lines, democratic principles . . .

SHRIA. B. VAJIPAYEE: Question.

Suri  AKBAR ALI KHAN: .. and
democracy.

=t fawegaTe AwTTee WYefEar
(7= S277) @ TOTATAE WEIEAT, AAF
qz At Aftr aEE F Ay, ot A
qamATOET B 2 am avy faame &
art & qfaew T R, 9T & owr
fatr w7 WEAT § 1 W gEi
A F W& AT F wT A
g o, Tofaw frmw M F
FgT WF AT AN Y FIE AT KT
ga? 3N AT WrwwW AT AW, A 9%
aregw qwmErerE & fAAT ) W
aurRTeaa} 97 fasmw g s &
oY 7ferama = v § e frer S
¥ 13 fawr T wT qE9, IWE
qfrorrerey feafr qg g1 e 2 R
HATATOOET W S9A qFN N Ag
[T W AATETCIT T31 191 97 9%
ATAT § | AT A w1 FaarmAT w7 AT
famar 2, a7 %! @) v T
fez & & a7 wegATaves wHAAr g &
art wree ¥ At famreat o afrEer
w7 for o @, 99 7 %@ 9
fawra wwfim $F qETAORRTAY &
A s S & ot T s
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=7 & qr3%1 &1 ot Ay faear §) 9%
W AR

FEL A7 AT BRI AT {IET
T &, I9F wrTeT F 7€ @7 qwy
48T T NTEEM TA F FIET 9GAT HY
7§ fr g0 Tem v Al e
g 201 | SfEw 7% T F ava wwr
s & f gfear F 1 ey F wdwaf,
FT FEIC A-RAT I 90 X ¥ AR
9! A - Aifd veee
2t w€ o\ w7 39 ARTi A Gy F fad
1 %0 50 §o wfy et & fmmwr &
g faew @ A wE e §
I g F 9, T AL wET X
FE! AT FHA F WA AA §
27 frgr 9 g @ 98 fr 0w O
ar AT AW P qH, IACAT
T g 9% AT owdit A% F 9w A
aET AT Z § | A g FAg war
Foramatamae sy Efegm
IO ST WY W qAqT T
T F THAATTH FEIART 4 & | LHST
# wrArar Fw@r § A fads v
g FF e oiter F 3% a7 fadka
& ¥ & ITHI 9w & Fagr w7

Aot o awiEr 0§ ], 9B
#1 w & X § fx gehy 3 denare
o Y § DT o sEwTem
W1 Y AT § faavor wr wmAr )
7% %1 & fr oo ® & adzy &7 a9y
T & ST IHHT THAT AN AT 9T |
W TR WY sgaeuT &, vEE T A
% qwE AT AT § ) OF a1 qg
§ fr To¥ qEl 9T M wEW A W
2T 2, IaF ¥ T w9 § B wen
HT EATT FT HETT § 0F Fox 92 gFlaa
garqgar § 1+ wnw Sddr WY
wa oy § Wrmr & ey nfyd, Afer
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[ fasergare wwmTaEr SRfea]
FEFT T TIA F FUF BT q€ AT
TEAT vEAT § | FEET L o7 g 2
W 36F agq TEAT I 2 1 gwfag
77 gAqETE £ & g amwm
T A7 F A 7 AT AW F AmA
T mfyw itz sy w7, Tfw Fa51
F1 THAT FZ AF | gAY, qAAIA
AT AN T FRW FA O, TEW
TEA FAFI A FAT WAL & AT R
I GYGT TAH[ famr WA 0 gHAS
e § gg srim {5 9= = s
gizT 2, @iy W7 99 F7 AT 7,
Wi Ig%1 w7 o1 farfa w2,
aq1 feafa § a9 7 5w 13 1 290
% 3% 71 o %1 9% T g1, =ER
I T W § IAT AN 77 %,
fam® A surar oF WNE L¥E Ad
AT AT A T I90 T IF
WA I4A &7 AT | IAAE T @A
f wfemd Hamaad ww am
ufawifi 71 Sregraes § fmd
T ATAATH FEAT 7441 8. IA4 IARL
e faer amad |

|19, gAY A3l ST QT @7
FaeHgad Fo W w@r af §1
T2 WY AT FY AT AT, Y

T3 FE W 2, WL AT Ay

3 A w 7€ B | I€ g T
as &1 fifeg 8 a1 = fewmwaw A
difaa g | wddT | wd aF IgHT
af o 73 1 %1 sggrar A M Ag 2 )
ST #A1 W a@feogrt & fwe v
FIOITTL & 9T H 47 967 & W I9%7
o sarnfeat & @9 fard, § s
FIVGHT 9T H&A1 F77 T & ) gafed
RALT E T X OIAR! WIAT WA
FIMIE @R | U FET A FD
wia fraffa w<fad & o7 39 oft
frardm EaRaz v 2 fF v
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iz uF tafreg @ @ 1w O, av
W wEETd &1 & & fag gufew
@i T TEd fad w9 war W A
®E | WX AW a% WA e
# fad ow & ww wey 93w & #§
agaeqy g1 1 75 & %Y faw sqrofay
TG AFI PRI L, IR F g9 &
T FAFTL T T2 W ITT WA ¥
®l aF FT @ ¢ | wiEy WA
g ¢ fF 4 T A9 F ang-ans
vfasva s @des € syasT
a1, faw & FwawT o wow 97 #
e & way g, 3 e sfaw ™
ar T |

I urjamist | seware & a
¥ gt avia faan ar & 1 9y aEw-aiw
g & 9row faar a1 | SR o
Frmad fenfoer & w1 & 9
far qu, 99% < 1 fear wv Tz
731 WIT FWIE WA &1 W feae
#1 = fem o Suy 9dr S W,
qrar wiE 1, feaar = SsEr
g, I WA ¢ WX I AR
FT ST AT qA4TE TOH  qg T
4t f§ @ G @ wE qEAan W
w8 e | Sfemgard g
W1 wfgw zawm ifug 5y sud o
W™ ¥ e W gifug fen Ak
IEG T ORI AT ST oavE W,
FAT GOHIT &1 91 AT & fag
s yfawr 4, 9% TaqT q¥7 I
qr & gardy | w36l a%
YO 9 & A% W T9 AT T8 I
qIT 1 F wdg=r FE fw fow ag @
ag NIES-ATE F W AT TR f—
fom& s q@eR gd, S e
T F WM 9T WY 7 W Sife
far AR AW & 5§ qg wEAT Wi
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f& ava G a1 g § wEafal 3
LT FT AT IH AT T /L AW
Ty uifeq fFa, ag 9w #2 f%
RIS & guT WK e &1 q@AIH
ag a1 & wfaw o &< g sa
TR AW F A9 {91 7w & ufd 927
FeTE E1 04T g, W9 AT AT w1 A1
HFFRT W1 2,4 3 A F AFwar——
wfew afaer ¥ w7 ww a7 471 sqaeqr
®, q% A AT 97 A v (Fwag
FT TAT FRETET T & AT & 0T |
W 971 Fq @ FF q T |

arm 2 & o gam T § s
#14 ®9 4 af T FH FT 995 F4

St nET AW (wew  9EAW)
ygaafa g, & vifimos (3=
o uFrse) fam, 1965 &1 awdw
#7 & fau @z gan € feg o gvaen
¥ wrgaw faw, 1965 # fammw 9%
fea w1 &= *1 wfw ¥ ¥ sfeeew

F W T A GEEE & S O
o Fa9 71 faemEr w97 emw
o go fawrfr & s g
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ST 7ET 2 W wOar 91 @ 3 ) gaf
gEL AW ATE A Wl At uga &
A1 &, TTEAd Tgd &7 ST 4T 8,
Afeq e At it safor wga & a7
91 FT AT TET | T TEIE { HATAE-
A FAR A W AWATET AAfaeER
2 dvamwre § o3wa fau off W
art @ ogm @ WR @
#1 7% fau gaaw g9 fmifa
7 97 fq=re F7 wr g W we
&1 fauim &5 aver & 1 A e 3o #
safE mF w7 e 12 wea 2 &
A TUNT H FTH FIA AT gEET AW
F—E T AT Z, P AT
Fi—Fama § Iwfa v g, aifw
T AT Ataare gfaamds 77 a9 |
T @4 W I owEA A Al
fafaedt g, wrgaw fafaedt & g,
TH T FT F1% Tiaaem s o
f& guraTTUE-gEnT A1 W W e
a3, & auwr § fr WE fm v
T2t =T ) ofz 3w w0 1w oA W@
wfqara @maT € a1 9% ag fa=me &=
amake fr g afur a g fF
forma wamTUEt #1, whrww gw-
AET K1 T2 g1 9T 9% | § qg
e g & ga faer % fom s
graaE fFr mar @ 3wy fafrea s
9 F0 25 91 30 Ffawa quraTOE
T Z1 AET |

zaaT gen aren ag ¢ fv fafaw
Fofadl & ST T @9 & I A 9
sfqawa @A T § I gWIT g
wfg® ggar 2 | TWREOEEE, U
FEAT FTH WAL 0F TUT T A=
F FT "H T EN 2 A1 AT a% 9
%1 39 @9 %1 9z faw sy 4y, 3w
9% TR 239 @l @ wan 9, fae
w9 TH gAY & g 99 TRy
#1 gz dga qrér faesft 91T wfawin
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[ TeRa 7]
T 9T IY AW BA QFAT | WqUA
T 9HTT § FT OF FU¥ §747 fawma

# FW T @x ¥ 4 9 fag w9y
F fau =9 & ¥ oz fom ot
AT I TAT F UT 9z F49 15 AG
BT &F FT HRA | T IH T GH 32
g f& w1 weafwr  faamea-oasT
ara fammm 3T & EwraToEl i
fasraa wudT &, g% fammam +1 T3-
3 @ &, o1 dgifae, Awmw gy
I #, RN fEgEa T,
ferg a1 Zveww avw gfear afe, gy
famma &7 9% fau sfaad 2, 2@
*1 F G TE aAwAT § W7 @ AT
st fafm @ qfm Ao & &faw ar
wremfe® anerg § 99 W s
¥ ¥ fau 31 & o wrd ofw T
T W gafag 4% @& w1 oav &)
g7 a¢ Qomfaat & e & faw omar
T WGAT T% FT AT q3W | TN
@ ¥ oz gurETeE-Igir & fAg
oF ATH &z Fr g § A W
qz waw it fraw s wifge o
afl WA 9z W &7 g fF
FRTATA-IART § F1 &hr Fd o
& 97 &1 glawaw gfead & ar a5
W I AEAAEE W FAT ISAT
A AE |

T |

SHRI B. R. BHAGAT: Madam Deputy
Chairman, ordinarily on a motion like this
there is not much of debate, but I welcome
the intervention of some of the Members on
this question.

THE HON. Member opposite has again
raised this question about the Kerala election.
He has raised it a number of times.

SHrRI BHUPESH GUPTA: I will raise it
many, many more times.

SHrRI B. R. BHAGAT: Althrough he has
repeated the points he had already raised, I hope
he would not like me to repeat the answers we
have given on our side. He has referred to this
matter about the detentions, and in certain cases of
hardship he has appsaled to the Government that
they ' should be considered on compassionate
grounds. | will convey his feelings to the ', Home
Minister for his consideration.

SHRI BHUPESH GUPTA: Please convey to
the Lady who is sitting by your side.

THE DEPUTY CHAIRMAN: Please give
him a patient hearing.

SHrRI BHUPESH GUPTA: Human sym-
pathies may come from that quarter rather
than the Home Minister.

SHRI B. R. BHAGAT: 1 thought he wanted
it to be conveyed to the Home Minister.

SHRI BHUPESH GUPTA: Yes. I want that
also.

SHRI B. R. BHAGAT: Then, a point was
made about the prize bonds and the hon.
Members said that there were some doubts
about the bona fides of the Government and it
was not good. I entirely agree with him. but
repeatedly this has been made clear in both
the Houses as well as in press statements. The
Finance Minister came to this House and the
other House and Explained the Government's
position. First, prize bonds were issued and
then the premium bonds were issued, and
efforts were made to bring about suitable
changes so as to have what is called very
appropriate results as a result of the lots. But
somehow or other the results were not satis-
factory. That was the reason why these prize
bonds were cancelled. From the Ist of
Jannuary this year, the prize bonds have been
abolished. So this matter is closed and I think
the question of any bona fide now does not
arise.

Then, regarding the question of the ad-
vertisements to be allowed, the legitimate
expenditure for income-tax purposes, this is a
matter which is agitating the press as well as
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Surt BHUPESH GUPTA: Not all. Some. It
is a dangerous thing.

THE DEPUTY CHAIRMAN: Please allow
him to speak.

SHrI B. R. BHAGAT: Since the point has
been raised, I think it requires an answer.

Already the Press Note issued on March
26, 1965 says that:

"Doubts have arisen whether the limits
prescribed will unduly restrict the
development of industry and business.
Government,  therefore, propose to
reconsider the matter and make suitable
changes, if on reconsideration such a course
is found necessary. It is proposed! to make
the revised rules- . ." etc.

So, I can only say at this stage that this
question is receiving the very active consi-
deration of the Finance Minister and very
soon he will announce a decision in this
respect. More than that, I have nothing to say
about that-

SHRI A. D. MANI: Madam. . . .

THE DEPUTY CHAIRMAN: Mr. Mani,
«do not interrupt him, let him finish.

SHRI A. D. MANI: I will not interrupt, him,
Madam, but it is a very relevant point. May I
ask the Minister whether the Finance Ministry
in future would consult the Ministry of
Information and Broadcasting—because the
Ministry of Information and Broadcasting is
responsible for the development of the Press
in the country—in the instant case as well as
in the case of the Customs Regulatory Duty?
My information is that the Ministry of
Information and Broadcasting was not a party
to consultation at all; and further I would like
to make an appeal to the Minister to consult
newspaper interests also when they take a
final decision.

SHRI B. R. BHAGAT: The suggestion will
be borne in mind.

SHRI A. B. VAJPAYEE: Is it a fact that the
Ministry of Information and Broadcasting
was not consulted?
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SHRI B. R. BHAGAT: I am not in a position
to say. . .

(Interruptions}

SHRI A. B. VAJPAYEE: His allegation
against. . .

SHri BHUPESH GUPTA: On a point of
order. He said that he was not in a position to
say that. I can understand that, but the
Minister of Information and Broadcasting,
has she been consulted ?

(Interruptions)

SHRI B. R. BHAGAT: This question is
unnecessary. This is- . . . (Interruptions') You
do not know the internal working of the
Government .

THE DEPUTY CHAIRMAN: I think Mr.
Vajpayee has asked if the Minister of
Information and Broadcasting has anything to
say on this matter.

SHRI AKBAR ALI KHAN: On a point of
order. When a Minister is in possession oif a
certain Bill, T think any Minister who is
sitting should not be put in a position. . .
(Interruptions). That is not right.

SHrI BHUPESH GUPTA: Not at all. It is
Vote on Account. Even without her asking. .

SHRI B. R. BHAGAT: May I say that this
matter will be reconsidered?

SHrRI BHUPESH GUPTA: No, no. We want
this, Madam. The Minister is here. It is a
point of fact whether she has been consulted
or not.

SHRI P- N. SAPRU (Uttar Pradesh): I think
it would be a wrong practice on our part to
require the Minister of Information and
Broadcasting to disclose what information she
has given in regard to her Ministry to the
Finance Ministry.

THE DEPUTY CHAIRMAN: I do not want
any further
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gaa wfvaq  wreawg @w
(o) : & @ a1 d FgOw TR
§ | UF A1 gHIL AT AT & ST
¢ fraw am 7@ g %) TR
W FO AEN ¥ GO ) FEG ATE
¥ ag wem =gd § & fafasdt 4,
afasz %, 91 g8 g0 IA A9 K1 T
T gAr Agi WifEr

SHRI A. B. VAJPAYEE: Madam, a definite
allegation has been made that the Ministry of
Information and Broadcasting hall not been
consulted. If this allegation is not
contradicted, then the impression will go
round that the Finance Ministry without
consulting the Ministry of Information and
Broadcasting has taken a decision.

SHrRI BHUPESH GUPTA: On a point of
order. Kindly listen. We are not trying to
hustle any Minister into a position which could
be avoided—I make it clear-least of all. In
reply to this query, the hon. Minister of State
in the Finance Ministry has said, "I am not in a
position to state". That is what he said.
Obviously, he pleaded lack of knowledge in
this matter or briefing or information. Now, the
question is whether the Finance Ministry has
consulted the Ministry of Information and
Broadcasting. She is present here. Now, as far
as the Vote on Account is concerned, normally
all the Ministers should be present. Normally,
on a Vote on Account, it covers all the
Ministries. any Minister can speak, intervene
at any time, as he or she likes. Now, the point
has been raised which involves two Minis-
tries— the Ministry of Finance and the
Ministry of Information and Broadcasting. Since
the Minister of State in the Finance Ministry is
not in a position to say anything on behalf of
the Minister of Finance, well, the other
Minister is present here ...

(Interruptions)

SHRI M. P. SHUKLA (Uttar Pradesh):
Before you ask the Minister to say on this, I
want to say that what transpires between a
Minister and another Minister and in the
Cabinet cannot be asked.
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THE DEPUTY CHAIRMAN: That has been
stated. Mr. Bhagat, please continue.

SHR1 K. DAMODARAN (Kerala): Tfc»
Chair can ask for information from th*
Minister.

THE DEPUTY CHAIRMAN: I cannot ask
any Minister but if they want to say something,
they can. ..

(-Interruptions)

SHrI BHUPESH GUPTA: I know she will.
Shall we begin a hunger strike here?
(Interruptions) Simple thing, Madam, why
cannot the Minister say?

SHRI A. D. MANI: Madam, with dee
respect .

Suri BHUPESH GUPTA: She can say
whatever she likes to. It will be a very ba'd
precedent if she is present here and if she
does not speak.

THE DEPUTY CHAIRMAN: We cannot
hear you all over again.

Suri M. RUTHNASWAMY (Madras):
Perhaps, the Minister of Information and
Broadcasting would like to have notice of this
question.

THE DEPUTY CHAIRMAN: Mr.
Bhagat, please continue.

SHRI B- R. BHAGAT: I was saying that it
is not a healthy practice always to put us in a
position so as to say what happened between
one...

SHrRI BHUPESH GUPTA: No, no, not at all
... (Interruptions) You said yon could not
say.

SHRI B. R. BHAGAT: 1 think this should
satisfy the hon. Member—whatever happened
in this particular matter, whether the
consultations between the two Ministries took
place or not, I am saying now that this matter
will be reconsidered, certainly all the aspects
of the question, and the Finance Minister will
consult his colleague, the Minister of
Information and Broadcasting and also the
interesfe~of the Press anH of the other people.
This will be done. I think that should satisfy
the hon. Members.
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SHrRI BHUPESH GUPTA: I think the tatter
should be clarified by the Minister.

THE DEPUTY CHAIRMAN: The question
is...

Suri BHUPESH GUPTA: She wants to
speak, Madam.

THE DEPUTY CHAIRMAN: Do you
wast to say something, Mrs. Gandhi?

THE MINISTER ofF INFORMATION AND
BROADCASTING (SHRIMATI INDDU
GANDHI): NO, Madam. Everybody now seems
to be contented with . . .

SHrRI BHUPESH GUPTA: We are not.

THE DEPUTY CHAIRMAN: You have got
the answer.

SHri BHUPESH GUPTA: I am not con-
tented.

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill to provide for the
withdrawal of certain sums from and out of
the Consolidated Fund of India for the
services of a part of the financial year 1965-
66, as passed by the Lok Sabha, be taken
into consideration.

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall now
take up the clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI B. R- BHAGAT: Madam, I move:
"That the Bill be returned."

The question was proposed-

SHrRI BHUPESH GUPTA: Madam, two
minutes.

THE DEPUTY CHAIRMAN: Only two
minutes.
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SHrI BHUPESH GUPTA: Absolutely.

Madam, I am very glad that you havs
permitted a good discussion on this but a
serious allegation has been made abowt the
Minister of Information and Broadcasting not
being consulted over a matter in which she
should have been consulted .. . (Interruptions)
and 1 think that if the hon. Member in charge
of the Ministry of Information and
Broadcasting does not speak on the subject,
we shall assume that she had not been
consulted and the country will assume that she
has not been consulted. Otherwise, there
would not have beea any delay in admitting
the fact which goes in favour of the
Government, not in our favour. Therefore,
knowing fully well that admission would have
gone in our favour, she did not say; it means
that she had no other alternative but to keep
quiet.

AN HoON. MEMBER: It does not mean that.

SHrR1 M. P. SHUKLA: A Minister takes
oath to keep secrecy, and cannot divulge
anything happening in the Cabinet and
between Ministers inter se.

THE DEPUTY CHAIRMAN: That is all
right.

SHRI M. P. SHUKLA: Such questions
cannot be asked.

1pP.M.

SHri BHUPESH GUPTA: There is no
question of secrecy at all. But Ministers are
consulted in the course of duty itself. This is
the position. All right, if she say* something
we will assume that the case of the
Government is good. But if she does not say
anything, then I would assume that the
Minister of State has put her in an
embarrassing situation. Having not been
consulted she does not want to let down Mr.
Krishnamachari at the moment.

THe DEPUTY CHAIRMAN:"
minutes are over.

Two

SHRIMATI INDIRA GANDHI: Firstly, let
me say that I am not at all embarrassed and
that no serious allegation has been
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[Shrimati Indira Gandhi.] made. I
do~~want to clarify the position, and that is,
no formal discussion took place on this
matter.

SHrRI BHUPESH GUPTA: There you are,
Ma'dam. No discussion took place.

SHrRI C. D. PANDE (Uttar Pridesh):
Formal!

THE DEPUTY CHAIRMAN: The question
is:

"That the Bill be returned." The

motion was adopted.

THE DEPUTY CHAIRMAN: Ibi
stands adjourned till 2-30 p.M.

House

The House then adjourned for
lunch at one of the clock.

The House reassembled alter lunch at 'half
past two of the clock, THE ] DEPUTY
CHAIRMAN in the Chair.

THE KERALA APPROPRIATION
(VOTEON ACCOUNT) BILL, 1965
Tue DEPUTY MINISTER IN THE

MINISTRY oF FINANCE (SHRI RAMESHWAR
SAHU): Madam, I [beg k) move:

"That the Bill to provide for the with-
drawal of certain sums from ami oat «f the
Consolidated Fund of the Sllate of Kerala
for the services of a part of the financial
year 1965-66. as passed by the Lok Sabha,
be taken into consideration."

The House had a general discussion on the
Kerala Budget on the 24th, 2?th and 26th
March. It is, therefore, not| necessary for me
to go over this ground again except merely to
say that the Appropriation Bill seeks to
authorise supplies for the likely requirements
of the State for the first two months of the
next year. Before this period expires, the
House woujd have a further opportunity to
consider the Appropriation Bill for the whole
year. The provisions included in this Bill
represent
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broadly one-sixth of the estimated gross
expenditure of the State on both Revenue and
Capital Accounts including loans and
advances and repayment of debt.

Madam. I move.
The question was proposed-

THE MINISTER oF PLANNING (SHRI B. R.
BHAGAT): Madam, before the hon. Mr.
Vajpayee speaks, I would like to make a
statement about the firing that took place in
Tanur about which the hon. Member raised a
point. At about 5 P.M. on the 12th March,
1965. a Muslim League iatka was taken out
from Karman Kadappuram. Tanur, Kozhikode
District to  celebrate victory in elections.
The /or/ia proceeded by the main road and
reached the Railway Station by 9.30 p.M.
While returning, the jatha members decided to
take a shorter route  via  Chirakkal. The
local Sub-Inspector with a posse of Malabar
Special Police men consisting of one Havildar
and  three  police  constables  were
accompanying the jatha in a van.  The police
pickets were posted at different spots along
the scheduled route where there was some
Congress influence.  The short route via
Chirakkal within Tanur town  was  not
covered by police pickets as it was  not the
scheduled route. When the jatha took
its course along the non-motorable pathway
via Chirakkal, the Sub-Inspector with his
men went back to the  starting point at
Karman Kadappuram where the pathway via
Chirakkal would lead to. When the jatha
was passing along  the pathway at about
22.00 hours, about 25 Hindus of the Bhartiya
Jana Sangh and R.S.S. groups suddenly
attacke'd the jatha from the rear with knives
and sticks. The Sub-Inspector, who was on the
western side of the route at the beach, hearing
a commotion, rushed with his men. When
the Sub-Inspector reached the spot about 14
furlongs from the beach, four or five of the
assailants attempted to attack him and to cut
him with a sword-like weapon. The Sub-
Inspector ordered firing in self-defence. The
Havirdar fired two rounds at  close range
injuring two of them. The rest of them fled.
Nine members of the jatha were injured by
the attackers. The injured members of the jatha
and the two persons hit by bullets have
been admitted to



